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OIDE R. 

This M.A. has been filed by the applicant for certain 

amendments in the O.A. It is stated that due ,  to Inadvertence 

the narte of the Postrnaster(Gatted) , Midnapore, P.O. and Djstjct.. 

Midnapore has not been added as zespondent1o.6 in the CA. . So, 

the 	applicant be alloued to add the afo re saId pe rson as re spond en t 

N0.6 in the  O.A.  

2. 	We have head the id. counsel for both sides over 

the MA. - Ld. coune1 for the •resppndents has no objection 

'to allow the prayer of the applicant. 

3. 	The M.A. is allowed. The applicant is 'directed to 

furnish a copy of the application to the. other side after 

ma)cing necessary amendment as 'sought for. No ordFas to costs. 
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